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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 32 OF 2023

IN THE MATTER OF :-

Raju Alies Devavappa Shetty & Ors. ... Applicant
V/s.
M/s. Dutta India Pvt. Ltd & Ors. .... Respondents

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 -
MAHARASHTRA POLLUTION CONTROL BOARD.

|, Navanath S. Awatade, aged about 54 years, occupation-service, the
Sub Regional Officer, Maharashtra Pollution Control Board at Sangli having my
office at Udyog Bhavan, Vishrambag, Sangli-416415. | am filing this affidavit on
behalf of the Respondent-Maharashtra Pollution Control Board, do hereby
solemnly affirm state as under.

I, am presently working as the Sub Regional Officer, Sangli with the
Maharashtra Pollution Control Board since w. e. f. 19-07-2019. | say and submit
that, | have gone through the records of the present application and thereafter
made myself conversant with the facts and circumstances. | am filing the
present affidavit-in-reply in response to the application after understanding the
contents thereof. At the outset | deny all the averments, assertions and
contentions, made in the application against Board and those which are not
dealt with by me specifically in this reply may not be construed as having
admitted the truthfulness thereof.

5 | say and submit that in compliance with the order passed by Hon'ble
National Green Tribunal. The Respondent Board No. 2 has submitted the
report of Environmental Compensation of Respondent industries and

. local body vide additional reply affidavit dtd. 28-11-2023 as per the

I Methodology recommended in “Report of the Central Pollution Control

Board In-house Committee on Methodology for Assessing Environmental

Affidavit in O.A. No. 69/2022 and 32/2023. 1
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Compensation and Action Plan to Utilize the Fund” which has also been
referred by the Hon'ble National Green Tribunal in its order (para 14 to
16) dated 28/8/2019 in the matter of Original Application No. 593/2017
titled Paryavaran Suraksha Samiti & Anr. Versus Union of India & Ors.,
may be used to calculate Environmental Compensation on the unit for
illegal untreated effluent discharge and without any treatment into the
environment.

2. I say and submit that the Respondent No. 2 has taken the various actions
time to time against the Respondent No. 3 - Sangli Miraj and Kupwad
City Municipal Corporation; Sangli regarding continuous discharge of
untreated sewage/domestic effluent is being discharged into Krishna
River causing pollution of river water. The details of action taken report

are as below-

Sr.No. Subject Ref. No. & Date.
Direction u/s. 33A of the Water | No.BO/P&L. Divn./B-

1. (Prevention and  Control  of | 3401, Dtd. 01-08-
Pollution) Act, 1974 and u/s 33A of | 2015.

the Air (Prevention and Control of

Pollution) Act, 1981 read with
Municipal Solid Waste
(Management and Handling) Rules,
2000.

Warning Notice Non-compliance of

No. MPCB / SRS /

Water (Prevention and Control of
Pollution) Act, 1974.

2 Authorization conditions. TB / 712 / 18, Dtd.
25-07-2018.
Show Cause Notice under the | No. MPCB/RO
3 Water (Prevention and Control of Kolhapur / TB / Sang
Pollution) Act, 1974. /3823/2018, Dtd. 13-
12-2018.
Directions under section 33A of the | No.
4 Water (Prevention and Control of MPCB/JD(WPC)/B- |
Pollution) Act, 1974. 1467, Dtd. 25-04-
2019.
5 Directions under section 33A of the | No. MPCB /

JD(WPC) / B-3397,
Dtd. 11-09-2019.

Affidavit in O.A. No. 69/2022 and 32/2023.
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Letter regarding untreated effluent
discharging into the Krishna River.

No.
SROS/TB/1163/2019
, Dtd. 02-12-2019.

Non-compliance of Boards
directions  and Environmental
Compensation u/s. of 5 of the
Environment (Protection) Act, 1986
read with Solid Waste Management
Rule 2016.

No. MPCB /
RO(HQ)/B-35, Dtd.
03-01-2020.

Directions u/s. 18(1)(b) of the Water
( Prevention and Control of
Pollution ) Act, 1974 for installation
of Online Continuous Effluent
Monitoring System (OCEMS)for
self-survellance of the Sewge
Treatment Plants.

A-19014/43/06-
UPC-1 4625-4672,
Dtd. 07-08-2020.

Warning Notice for non-compliance
u/s 33A of the Water (Prevention
and Control of Pollution) Act, 1974,
u/s. 31A, of the Air (Prevention and
Control of Pollution) Act, 1981 and
Municipal Solid Waste
(Management and Handling) Rules.
2016

No. MPCB / SROS /
WN-282, Dtd. 01-04-
2022.

10

Proposed Directions u/s 33A, of the
Water (Prevention and Control of
Pollution) Act, 1974, and 31A, of the
Air (Prevention and Control of
Pollution) Act, 1981 & Hazardous
Waste (M. H. & T) Rules, 2016 as
amended and MSW Rules, 2016.

No. MPCB / RO /
KOP . { PD [/
2209190002, Dtd.
19-09-2022.

1"

Letter regarding Non-compliance
observed during the  Joint
Inspection.

No. MPCB / SROS /
WN / 2302010001,
Dated. 01-02-2023.

12

Proposed Directions u/s 33A, of the
Water (Prevention and Control of
Pollution) Act, 1974, and 31A, of the
Air (Prevention and Control of
Pollution) Act, 1981 & Hazardous
Waste (M. H. & T) Rules, 2016 as
amended

No. MPCB / RO /
KOR: -/ PD '/
2303100024, Dtd.
10-03-2023.

Affidavit in O.A. No. 69/2022 and 32/2023.
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3. | say and submit that the Respondent Board has collected Law Evidence
Samples (LES) u/s. 21 of the Water (P&CP) Act, 1974. Accordingly, the
Board has issued the prosecution notice u/s. 41 (2) / 44 read with Sec.
26 and 33 (A) of the Water (Prevention and Control of Pollution) Act,
1974 and the Air ( Prevention and Control of Pollution) Act, 1981 to
Sangli  Miraj Kupwad  Municipal Corporation  vide letter
No.MPCB/RO/KOP/PR/2405020003 Date 02-05-2024. The copies of
action taken by Board (ATR) and prosecution notice are enclosed and
marked as an Annexure-“|”.

4. | say and submit that as per the order passed by Hon'ble National Green
Tribunal dated 19-02-2024 in the Original Application No. 32/2022 the
Environmental Damage Compensation has been calculated. The details
are as under-

A) Respondent No. 3 - Sangli Miraj and Kupwad City Municipal
Corporation, Sangli.

- The Environmental Damage Compensation has been recalculated
as per the criteria prescribed vide order dated 08-09-2022 passed
in the Original Application No. 606/2018. Accordingly this office
has sought the required information from the Respondent-No.3,
vide this office letter No. 240314-FTS-0305 and in response to this
letter, the Respondent No. 3 has submitted the desired information
vide their letter No. 20/24-25, dated 18-04-2024 accordingly by
giving an opportunity of personal hearing through video
conferencing on dated 23-04-2024 and on the basis of information
provided by the Respondent No.3, the Environmental Damage
Compensation amounting Rs. 33.60 Crores has been recalculated
on Respondent No.3. The details are as under-

i) Interim measures for phytoremediation/ bioremediation etc. in respect

of 100% sewage to reduce the pollution load on recipient water bodies
- 31.03.2020. Compensation is payable for failure to do so at the rate

of Rs. 5 Lakh per month per drain by concerned Local Bodies/States
Affidavit in 0.A. No. 69/2022 and 32/2023, 4
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(in terms of orders dated 28.08.2019 in O.A. No. 593/2017 and
06.12.2019 in O.A. No. 673/2018) w. e. f. 01.04.2020.

Name of Nos. of i S of EnVIronmgnt Total
Municipal Months Drains | compensation | gnyironmental
Corporation w.e.f. @Rs. 5.0 Damage
01.04.2020 Lakh per Compensation
mon.thper e=(bxcxd
drain by )
concerned
local bodies Rs.
a B c d e
Sangli Miraj 48 4 5,00,000/- 9,60,00,000/-
and Kupwad
City
Municipal
Corporation,
Sangli.

i. Commencement of setting up of STPs — 31.03.2020. Compensation
is payable for failure to do so at the rate of Rs. 5 lakh per month per
STP by concerned Local Bodies/States (in terms of orders dated
28.08.2019 in O.A. No. 593/2017 and 06.12.2019 in O.A. No.
673/2018) w.e.f. 01.04.2020.

Name of Nos. of Environmental Total
Municipal Months w.e.f. | compensation is . Environmental
Corporatio 01.04.2020 payable for failure Damage
n. to do so at the rate Compensation
of @Rs. 5 Lakh .
per month per STP d=(bxc)
by concerned local Rs.
bodies
a b e d
Sangli Miraj and | 48 20,00,000/- 9,60,00,000/-
Kupwad City
Municipal (5 Lakhs x 4
Corporation, STP/Month)
Sangl.
Affidavit in O.A. No. 69/2022 and 32/2023. 5
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Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019
in O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.e.f.

01.04.2021.
Name of Nos. of Environmental Total
Municipal Months w.e.f. Compensation Environmental
Corporation 01.04.2021 @ Rs. 10 Lakh Damage
per month per Compensation
STP by e
concerned local d=(bxc)
bodies Rs.

a B ¢ d
Sangli Miraj 36 40,00,000/- 14,40,00,000/-
qnd Kupyvad (10 Lakhs x 4

City Municipal STP/Month
Corporation, onth)
Sangl.

Therefore the total Environmental Damage Compensation applicable
is -
Total EDC Rs. = 9,60,00,000/- + 9,60,00,000/- + 14,40,00,000/-
Rs.= 33,60,00,000/-
(Rs. Thirty-three Crore Sixty Lakhs only)
iv. It is submitted that the Environmental Damage Compensation was

calculated earlier amounting Rs.90.00 Crores as per Hon'ble
Tribunal order dated 28.8.2018 in OA No 563 of 2017 titled
Paryavaran Suraksha Samiti & Anr Vs Union of India on the unit for
illegal untreated Effluent discharged into the Environment.

However, for local body the criteria prescribed vide order dated
08.09.2022 passed in OA No 606/2018 and based on the information
sought from the Respondent-Sangli Miraj and Kupwad City Municipal
Corporation, the earlier Environmental Damage Compensation has
been reassessed by giving an opportunity of personal hearing by the
Regional Officer, Kolhapur and Sub Regional Officer, Sangli on dated

Affidavit in 0.A. No. 69/2022 and 32/2023. 6
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23-04-2024 to the Sangli Miraj Kupwad Municipal Council in
compliance of Hon'ble NGT Order dated 19.2.2024 and accordingly
revised EDC has been calculated by the Board. The copies of
revised Environmental Damage Compensation and concerned letters
and minutes of meeting are enclosed respectively and marked as an
Annexure-“lI".

| say and submit that the Respondent No. 2 has already submitted the

detailed report of Environmental Damage Compensation levied on
Respondent No. 1 - M/s. Dutta India Pvt. Ltd., Sangli in original
application no. 32/2023, based on the observations and conclusions
made by the joint committee and its report submitted to the Hon'ble
National Green Tribunal. | say and submit that Respondent No.1 has
submitted the objections to reply affidavit of Respondent No.2-MPCB
reply dated 16-02-2024. A copy of the objection is enclosed and marked

as an Annexure-“l11".

The point wise details of clarification/conclusions on the objections
raised by the Respondent No. 1, on the Joint Committee Report /
EDC calculated by the Board are as under-

Point No. 1 & 2 — That the averments made in para 1 & 2, are not

correct as the joint committee constituted has made the facts and factual
observations of the respondent industry w.r.t. pollution control systems,
treatment and disposal of the effluent as well as observations made by
the Board officials during the fish kill incident. Also the joint committee
has pointed out the contributing industry M/s. Swapanapurti Sugar Ltd.
and local body M/s. Sangli Miraj and Kupwad City Municipal Corporation,
Sangli responsible for water pollution and fish kill incident of Krishna
River.

Point No. 3- That the averments made in para 3, | say and submit that
the Hon’ble National Green Tribunal has directed to implead M/s.
Swapanapurti Sugar Ltd., as Respondent No.4 and accordingly
impleaded as Respondent No.4. The Respondent Board has already

Affidavit in O.A. No. 69/2022 and 32/2023. 7/
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submitted the report of Environmental Damage Compensation levied on
Respondent No.4.
Point No.4 & 5 - That the averments made in para 4 & 5 , | say and

submit that the calculations of Environmental Damage Compensation
has been carried out as per the Methodology recommended in “Report of
the Central Pollution Control Board In-house Committee on Methodology
for Assessing Environmental Compensation and Action Plan to Utilize the
Fund” which has also been referred by the Hon'ble National Green
Tribunal in its order (para 14 to 16) dated 28/8/2019 in the matter of
Original Application No. 593/2017 titled Paryavaran Suraksha Samiti &
Anr. Versus Union of India & Ors,, may be used to calculate
Environmental Compensation on the unit for illegal untreated effluent
discharge and without any treatment into the environment.

Point No.6 & 7- That the averments made in para 6 & 7 , | say and

submit that the calculations of Environmental Damage Compensation
has been carried out as per the Methodology recommended in “Report of
the Central Pollution Control Board In-house Committee on Methodology
for Assessing Environmental Compensation and Action Plan to Utilize the
Fund”. However as per the order 19-02-2024 an opportunity of personal
hearing has been given by Regional Officer, Kolhapur and Sub Regional
Officer, Sangli to Respondent No.1, on 25-04-2024 through video
conferencing wherein the details about levied Environmental Damage
Compensation already submitted to the Hon'ble National Green Tribunal
has been explained in brief to the Respondent No.1.

Hence nothing shall be deemed to be admitted as mentioned in their
reply submitted dated 16-03-2024.

| say and submit that as per the order 19-02-2024 an opportunity of

personal hearing has been given by Regional Officer, Kolhapur and Sub
Regional Officer, Sangli to Respondent No. 4 - M/s. Swapnapurti Sugar
Ltd., on 25-04-2024 through video conferencing wherein the details about
levied Environmental Damage Compensation already submitted to the
Hon’ble National Green Tribunal has been explained and upon the said

Environmental Damage Compensation the Respondent No. 4 has stated
Affidavit in O.A. No. 69/2022 and 32/2023. 8
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that they have not filed any objections on the imposed Environmental
Damage Compensation. A copy of minutes of hearing is enclosed and
marked as an Annexure-“IV & V”.

Solemnly affirmed on the day 9" May, 2024.

For and on behalf of Respondent No.2.

dide

( Navanatﬁ S atade)
Sub Regional Officer
Maharashtra Pollution Control Board, Sangli

Affidavit in O.A. No. 69/2022 and 32/2023. 9
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VERIFICATION

I, Navanath Sambhaji Awatade, Age-54 Years, working as Sub Regional
Officer, Maharashtra Pollution Control Board at Sangli having my office at Udyog
Bhavan, Vishrambag, Sangli-416416 do hereby state on solemn affirmation
what is stated in the forgoing affidavit in reply to my own knowledge and |
believe the same to be true and correct.

Solemnly affirmed on the day 9t May 2024.

Me For and on behalf of Respondent No.2.
\ lide

v R ‘ :
- , : (Navanath S atade)
- ‘9 MAY 2024 _ Sub Regiopal Officer

Maharashtra Pollution Géntrol Board, Sangli

Solemnly affirmed before me by

shri Navanalh s4mb he) MAoxdade
Who is ider:...3 aefore me by Mo Scpngy
shri .AOOLY.. 00 e\ adv

whom personally known. 'L SYN]’

/R%T%’V%

ADV. A. R. KORE
NOTARY REG. NO. 15412,
GOVT. CF INDIA
Kaveri Appt., Saraswatinagar
SANGLI - 416 416 (M.S.)

Affidavit in O.A. No. 69/2022 and 32/2023. 10
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MAHARASHTRZ B4LLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR:

1 Tel. No. {0231) 2652952, o } Udyog Bhavan,
| 2660448 _ — Near Collector Office,
1 Fax No. {0231) 2652952. s Kolhapur - 416 003.
E:-mail: : - : w"‘"" Website:
okolha ~ gov.ir http.l[mpcb mah.nic.in |
“Your Service is Our Duty”

MPCBIRO!KOPIPRI 2408502 5063, Date: -02!05!2024
To, - '

1) The Commtsswner

Sangli Miraj Kupwad City Municipal Corporation,
. Gat No. 132, Bedag Road, Miraj,
Tal. Miraj, Dist. Sangli-416410

- 2) The Deputy, Commissioner,
Sangh Miraj Kupwad City Municipal Corporation,
Gat No. 132, Bedag Road, Miraj,
Tal. Miraj, Dist. Sangli-416410

Sub  : - Prosecution Notice under section 41(2)/ 44 read with séction 26 & 33 (A) of the
Water {Prevention and Control of Pollution) Act, 1974 & Air {Prevention & Oontrot

of Pollution} Act, 1981.

Ref :-1.NGT Qriginal Application No. 69 of 2022 filed by Sunil Pharate, Sangli District Head
of Swatantra Bharat Paksh Vs State of Maharashira & Ors. OA No. 32f2023 filed
by Raju Shetty Vs Dutt India Pvi. Lid. & Ors,

2. Hon'ble NGT was passed order in the matter of NGT OA No. B9 of 2022 on
15.02.2024.

3. Various Directions issued by the Board time to tsme. _

4. Board Officials Visited to Sangii Miraj Kupwad Municipaf Corporation time to time.

5. Proposal submitted by Sub Regional Office, Sangli through Legal Module on
30.04.2024.

_ ~ WHEREAS you are the administrator of Sangli Miraj Kupwad Municipal Corporation and it is
necessary to provide as well as operate the pollution control systems in “Poliution Prevention Area”
declared under Water (Prevention & Control of Poliution) Act, 1974, Air (Prevention & Control of
Poliution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as amended.

‘ AND WHEREAS it is obligatory on your part to obtain vaiid consent from the Board for your
. activity to’ provide full-fledged / adequate Sewage Treatment Plant / facility and air poliution control
techniques for reatment & disposal of the sewage/ leachate and 1o operate it round o'¢lock so as to
prevent any sort of pollution in the surrounding area and to achieve the standards laid down under the

provisions of Water {Prevention & Control of Pollution) Act, 1974, Air {Prevention & Controt of Pollution} -

Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 & Environment (Protection) Act, 1986 & MSW
Management Rules 2016 & also obtain the consent for the same .

AND WHEREAS, Board Officials visited to your Municipal Corporation time 1o time vide
reference no. (4} & reported by SRO Sangli foliowing are the non-compliances observed:-

1}: The Municipal Corporation has directly discharged untreated domestic effluent into Krishna
River through Sangliwadi Naila, Sherd Nalla, Haripur Nalla, J.J. Maruti & Vaddi Nalla.

g
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2) The Municipal Corporation failed to Operate 04 Nos. of electric pumps for lifting the Sheri Naila
effluent to Dhulgaon village scheme for further treatment. Also, said electric pumps were
continuously not found in operation resulting into overflowing of untreated effluent into Krishna
River with foaming & septic smell having slight black colour domestic effluent.

3) The collected LES samples of these nallas of Sangli Miraj Kupwad Municipal Corporation area
uis 21 of the Water (P& CP) Act, 1974 as weli as JVS & environmental samples & abserved
that the analysis results of the samples are exceeding the consented limits,

4) The Municipal Corporation has failed to comply with Warning Notice & Directions issued by the
Board time to time i.e. showing the total negligence towards protection of the environment &
deliberately violating the various enactments under Environmental Protection Act.

AND WHEREAS , after examining the record of your case, the reports of the officers of the
Board , | am satisfied that your organisation have failed to comply/ follow various conditions / directions
issued by CPCB and MPCB and shows your negligence attitude towards Environment which causes

grave injury to the Environment.

AND WHEREAS, you are hereby called upon to show cause as to why prosecution shall not be
launched against your Municipal Corporation and persons who are responsible for day to day affairs of
the Municipal Corporation under section 41‘(2)1 44 read with section 26 & 33 (A) of the Water
(Prevention and Control of Pollution} Act, 1974 and Air {Prevention & Control of Pollution) Act, 1981
and why Environmental Damage Compensation cannot be applicable to your Municipal Corporation
and persons who are responsible for day to day affairs.

Your reply to the said Prosecution notice shall reach this office within a period of fifteen
days from the date of receipt of this notice, failing which, necessary legal action shall be
initiated against you further opportunity, which please note.

This is issued with the approval of competent authority. !

b e
(J.f;un@.);f L‘f

Regional Cfficer,
M.P.C.B. Kothapur

Copy submitted for favour of information to:
1. The Member Secretary, M.P.C. Board, Mumbai.

2. Joint Director (APC), M.P.C. Board, Mumbai.

Copy for information:
Law Officer. M.P.C. Board, Mumbai.

Copy to: :
Sub-Regional Officer, M.P.C. Board, Sangli.
- He is directed to serve the above notice to the Sangii Miraj Kupwad Municipal Corporation and

keep vigilance and report the compliance accordingly.

R
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L UTION CONTROL BOARD

Kalpataru Point, 2" - 4" Floor
Cpp. Cine Planet Cinema,
Near Sion Circle, Sion {E}
Mumbazai- 400 022.

MAHARASHTRA PG
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.- Copy submltted for information. & necessary action, please,
~ The Regional Officer, M. P .C. Board, Kolhapur
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MAHARASHTRA PGLLUT!ON CONTROL B_OARD
© SUB REGIONAL OFFICE, SANGLL

Tel. No. (0233) 2672032, . .. * Udyog Bhavan,
2675932 h e Behind Tata Petrol Pump, :
 Fax Ho. {0233) 2672032 11734 Vishrambag, Sangli - 416 415,
‘E-mail; stosangli®@mpeb.gov.in 1 A : | o
. No. MPCB/SRS/TB/ \Lmsf. ' ’ Date- 9.0 /7 12018
oM T s ot

The Commissioner,

_ Sangli Miraj & Kupawad City Corporat:on

Hanumannagar $TP, (23.5 ML)
Hanumanngar, 100 festi Road,
Tal. Miraj, Dist-Sangli,

Sub:- Warning Nofice-Non-compliance of conserd conditions.
Refi-  Visit of board officiels on 23/07/2018.

Maharashtra poliution Conérol Board is implementing water (Prevention & control of

| Pollution} Act, 1974, Air {Prevention & Control of Poliution) Act, 1881 and Hazardous Waste
- (Management Handing & Transboundry Movemeni) Rules, 2008 in state of Maharashira. And

is mandatory on every umtsfmdustry to obtain consent from MPC Board under above
mantioned -Acts and fc provide adequate poIIut on control system to achisve Beard s*andards

rsard officer has isited {o 3_-wi industry on SHOTIZ0OTE for chesk ing cm h anes of

eyt Sem conditions & fo oliewing Norecompliantes ars chserved-

i 'I'v:u have stared vour 235 MLD Hanumsnnagsr ETF, which ig found under
gommissioning stage. '

You have t¢ apply for consent to operate for the same.

-Chlorine Contact Tank of the unit was not completed in your STP..

As.per instruction from the honorable Member Secretory, MPC:B at the time of viskt «ou
- have fo provide online monitoring system for the STP.

You have to plant trees to form free cover around the periphery of the STP.

In view of above it appears that you are having negligent approach iowards

':[.w_q,é Fa

‘__'.mpiementat:on of water {Prevention & ‘Control of Poliution) Act, 1874, Air (Prevention &
. Control of Poliution) Act, 1981 and Hazardous Waste (Management, Handing & Transboundry
_._V.Movement) Rules, :2008. Hence you are instricted 1o submit your say if any within 7 days after
receipt of this: letter as why your case will not recommended for legal action under. water -
.o {Prevention & Contro] of F’ollutton) Act 1974 & Air (Prevention & Controi of Paoliition) Act,
..1981 -

L. S Bhad}
Sub-Regional Oﬁ' icer, Sangll
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional office-Kolhapur

0231 2660448 e |

Websi :
| BE-mail; rokothapur@ mpob.gov.in “N» | Kohepur413 003

te: hitp:/mpoh.gov.in Kothapur

8Y RPAD

o MPCE/RO Koihapur/TB/Sang/ v oo

THniEsionar,
tra] Kupwad Municipal Corporation,

=

2, Lust: Sangil
Suk - Show Cause Nofies undser ihe Waler (Braversion 2
g Pt b & A wi
Goentrol of Pollution) Act 1974
F e A P gl ey g g Fhy Bog SR RA ODE Y B e, i
FUITD T VET dredhons lsved by the MP.C. Boen :

[

o daten 10122018
T ohioware Soren e “—.Q tryrmd T&\Eﬂ»‘ o
<. NSWE zhbeared 6 the ooal Naws

TE2018.

HEREAS, it was obligatory on vour part io obtain vaii

provide full fledged effluent sewage  treatmient plant &

arrangeiments Tor effluent cenerated from tha iocal pody & to o

rounic the dock so0 as to meet the standards prescribed by the |

ebtain consent under the Water (Prevention & Control of Pollution
7 ihe Al (Fravendion & Confrol of Podlutiont Aot 1881,

» RS i)

—_

g H -
Hoiution

; IEREAS, there Is 2 news
of T22048 regerding polivtion of river Kri

ARD WHEREAS, the Cfficials of the Bozrd have vishiad fo shamy neliz o
mvestigate the same on did. 10/12.2018 and ohserved following  non
compiiances.

1. You wers not operating the three numbers of electric pumps provided

to sherry nalla and Haripur nalla.

You are discharging the untreated sowage cffluent in to river Krishan.

You are not operating Dhulgaon pumping station. All pumps of ihe

same pumping station were not in cperstion.

4. You have not provided any 100% freatment to the sewage/ comesti
effluent generated through the city.

5. You are not operating the STP already instalied at 100 # road.

& You are discharging the domestic effluent of 100 # road STP in fo
nearby Ehobe Gutler which further leads 1o Faripur nalla and fin
mesle to River Krishna causing grave eniury o the environment.

[IURN

aby




238

7. You have falled o comply va directions issued by the Boar

; gss_rd wx-m h;\"‘ ta) ﬂp'zion other ihan o i unsfe furither ie : 5 zotion incieding
prosecution in the court against you which may be pisese be noiad.

o L NI

Tho ;\fzeiuber -‘%e '?.’ gy, MO Bosrd) Mumbel
Copy Tw.cs.to:
nL The Wa‘fc;, oiumon Abziement Engineer, MP E; ahd, Mumbsal
sted to extend hearing {0 the Sangil Miraj Kupwad Municipar
at H.Q. level as Sangli Miraj Kupwad Municipal Corporal
o comply with directions issued from tme fo dme.

icer (P& vaii} W.P.C. Boarg, Mumbsl
tne b 2

fficer (HQ), M.P.C. Bozrd, Mumbal
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f\’iﬁHA‘RASHTRA PULLUTIO

Teir 2854 {,43!.""4.}2 B1iz30147C1
Féu. 25016/ 2402400RI24044801
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ution, the stannory authoiics Lndsr provi
g LT Ak, X% . E P - T i
teos, g A (Frevenbon andd Cord

Sontrol of pollutl

sompensglion o be collected iy

AND WHEREAS, your corporaion iz onul

soliection and s treatment and ths emtire’ 2

or remains inundated onlard causing polon

=i, apart fram
gl (Frotection) A,

2y (Prevention and

CH2016 0

Corporation,

sysiem Tof sewags

5 110 rivers or lgkes

whisnation
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MAHARASHTRA POLLUTION CONTROL BOARD

Tek 2401043T/24020784/24014701 rover—y Kaipataru Point, 2% - 4*Flocr
Fax: 24023516/124024068/24044554 i Opp. Cine Planet Cinema,
Website: www.inpeb.gov.in W Hear Sion Circle, Sion (E}
-y Mumbai- 400 022,
oaleil zo20
NOMPCBIROHOYB- 38 , Drate: A22649-

-

The Comimissioner,
Sangii-Mira] & Kupwad Wunicipal Corparetion
Sengli

S ?»"m-co*npiidn E-
the Environmen ‘Pr
Fules, 2016,

1. This offics letters vide dated 27/08/204
2. Show Cause Notice Did. 02/91/2018,

e
(2-N

g3
&
o

VWHEREAS, the Ministty of Eavironment, Forest and Climate Change, Governmeni of

. indiz in exercise of the powers conferred by Seation 3, 5 & 25 of the Envircnment {Frutection)

Act, 1856 {28 of 1588) and in supersession of the Municipal Solid Waste (Management &

Handiing) Rutes, 2000, has published the Salid Waste Manzgement Rules, 2018 vide Notificzlion
bezring S.0.N0.1357(E), did 8/4/2018.

DoV

'&3?3\":&""& [ 3‘35 =

o YA e s -
.:ah W'z ='-’-»‘,e

HEREAS, the Hor'bie Natien
crders end girecied towards C. i

AND WHEREAS, MPC Board hes developed oniine wab portal (hitpsiswm.ecmpeb i}

it bocal Bedies to monitor management of Solid Waste ot adminisirative ward feval on dafiy

baazs This portal will help in augmentzlion and szliocation of rescurces for effective

'-pw:-.nma;or of Solid Waste Management Ruies, 20168, AND WHEREAS, 4 o7 bring i
fliclercy in process of solid waste management.

ARD WHEREAS, you were communicaled vide letier dated 27/08/2018 zbout submission
of solid waste information at administrative ward/prabhagizone level on web portal

tiipsyiswm.ecmpch.in).

AND WHEREAS, Board has issued Show Cause Notice w's 5 of the Environment
{Protection} Act, 1856 read with Solid Waste Management Rules, 2046 was issued vide ietler
dated 02/11/2019 for non- submission of solid waste information at administrative
ward/prabhagfzone levei on web portal (hitps:/fswm ecmpeb.in).

Pape 1 of 2
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AHND WHEREAS, if is observed that you have registered on web podal
{hilps:#swm.sompob.in) by submitting conlact details one time solid waste infarmation. AND
YWHEREAS, you have not submitted danly solid waste information at administrative
ward/prabhagizone level on web porta! fps./swm.ecmpeb.in) except for one day e 10
Oef'18.

ARD WHEREAS, after examining of all the reports & records available with this offics, |
hizve come [o conclusion that you are knowingly and willfully vioiating the Board's dirsctions.

ROV THEREFORE, in exercisz of the powess conferred Upon me under Section 5 of ihe
nment (Protection) Act, 19888, you are hereby directsd to pey a fine of Rs. 12,10,000%
ss¢ Twalve Laihe Ten Thousa and) lowards environmentat compensation,

i .
‘v;:iﬁ"\..n.. - =

ooy for Mgmber Ssorstery, MPGE, Mumba! ~ for infarmation.

[ (e
1. ROMLUVIDLNNPC WL aw Ofiicer - for ;'wr'naiim ,
Z. Gegl'nnl Difficer, Kothapur /Sub Regmnal Officar, Sangll — dirgsied (o serve this copy

and .cub'riv‘ compiiznee from fime (o 8me

Page 2 of 2
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}“_jl{l "‘\I f\ ;‘. Ty !,‘»‘iwc?/“‘?;".h Y

’J‘L"-‘,

The Chalpsina,

AN B Hs/ PCs
 {kitt Enclosed)

Heme Tinder Section 38{1) (b) of the Water {Prev senbiom and Conbrod of Pﬁullﬁﬂ fir t
niine Cot LE nuous Efz'hscnl Monitoring System (GCEMS) for scife

cthwrs, azader © (Frevantion

Al Polei

one of dhe f‘:ii';(fii\'m’% of the O

I,

fr Contrel of

‘-..‘
[

Witer {I7reven

eilution) Act, 1974 iz o cosrdinate
bguidance o SPCEe/FOCs:

Yo FTAEE :
Be/PCCs and provide technical assistance and g

otliers, under ‘:iw'iicm T7 of the Wattr (Prevention and Conteol of
s of the {Lm i

15 of the Stabe Pollution Conty 01 Boards (SPCLs) Lmd

[.4.
i

or discharee of

1y, '.i.r;:a;u‘,emnt Flants (519

- g sy . o] . o 4 . T 3
e Lendral arwd  ensure i -.'_'i_i!__ﬁ]}},éﬁﬂ(?,— UTiCIEr the

Vrwivemmental (Pretoction) Act, 1986 and rales framed there under: and

WIHEREAR, Conteal Pollution (,f‘m ol Board vide Hs letler WNo. B-29016/04/06PCI-1/5401
dated 0502.2014 had already issucd directions wnder section 18(1) (b) of the Water Act o the
Slate Pollution Control Boards and Pellution Contrel Committees for directing 17 calepoties of
hiphly poltuting industries (such as Pulp & Paper, Distillery, Sugar, Tarmeries, Power Plants,
ron & Steel, Cemerd, OHf Refineries, Fertilizer, Chloral Alkali Plants, Dye & Dye Intermediale
Units, Pesticides, Zine, Copper, Aluminum, Petrochemicals and Pharma Sector, ete.), Common
Eifluent Treatment Plants (CELP), Common Bie Medical Waste and Common Hazardous
Waste Incinerators; for installation of online effluent quality and emission monitoring systems
aned;

(LY
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WEHREAL, CPOB and SPCTs/ PCCs have installed necessary software and hardware in their
headguarters for contralized data col
aectors as mentioned in the above para have installed OUEMS and establislied connectivity

with servors of CPCB and SPCBs / PCCs. The indusirial units which have failed to install

lection, analysis and corrective actions and indusirial

OOEMS and cstablish connectivity have been jssued directions for closure; and

LN R .

WHIIREAS, S17s are operated hy State Public Health Engincering, Deparanents, Municipal

Autharilies and other State or City level Apencices; and

WHTERIEASR, ST lave been discharging eovironmenlal pollulants directly or indirectly into
e ambiont water bodics which pose constant threat to cause adverse efflect on the water
tpualily and SPCHs and PCCs are also reguired o cnsure ingtallation of sewage eatinead
{

L operation in the aveas under thelr jurizdiction; ana

L

Htios and heir

L [ U S R R T o ST R
cribal o z{:f,;izt;:k!.t.'f arrd IMITHINISS INEECUeT Gl

_—

ComlITIO O s TTGIeEIT

Cand alea (o inculeale habit of self moniioring mechanism by the 51Ps to

ety e o T ok vpepaerer Bl wlmralarele seel iranani T L o o s i r N In I o R
crizsire complianee of preseribed standards and lansiit data of effluent compiiance

SPCHR/PCCs and CPOB i continuous haste, This can bo schieved by installing online offfuent

minpitoring

s obovices; ard
; ;

(CUTE) mra oolso lssued direction e

o

Follution Jondrdl

| Coppmilssioners [/ Chiel Ixeculive O
5 of e Haviropmental (Proteciion)Act, 1986 (o ensury

fEcors of 46 Metropolitan Cities and 26 State

% E.ii'«.in'i; i

PO T T e e Sl (i
N 2R gndoer Hoglion 2

wage and installation of Online LHluent Monitoring

o iment andd wtilization of treated =

Systems; an d

WITREAS, - 1POB has developed guidelines for Culine Continuous Monitoring System for

efflvents un 07/ 11/20104; and

foped Standard (“);')cral'i'n;,;_l’rnt:;scol for Verification of Installation

WIHREAS, CPCI has deve
Multipoint calibration mechanism

and Calibration of UV-Vis Dual Beam Scanning &
y based QOCEMS (EffTuent) asec in Sewage Treatment Plants (51Ps); and

technolog,
WIEREAS, the ground truthing of the values i ndicated by the online devices need to be done
before bringing them in public domain for proper interpretation and such mcasures need Lo

b Labkon af the level of SPCBs/ PCCs; and
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VOHIKEAS oy reguiatory purpuses and for purposes of actions o be taken against nop-
comypshving STV, existing methods of sampling, analysis and related procedures ander the

i slatules roed o be coniinued,

L

O TTTEREECRE, in exercise of the pawers conferred under section 181 (5) of the Water .
(Frovention & Cenfrol of Pollution} Act, j974 and keeping in view strengthening of

nenilorivg maechanism {or effective complance
B3 Jn:?u v directd fo fssue following diveclions 10

f"‘.;r-;.'n.r:v / Authority who s operating STP, for] nstallation of OCEMS in

through self-regulaiory mechanism, SPCBs /
all WMunicipal (,‘.{;'fporr-iﬁon&:(&f-‘;

v Million Flus Cities Iy Mundcipal Corporations or

L red
comevrnod Body ghall ingtall "Online Effluent Monftering Syslems “for the paramolers
PEG,CON, BOW and Flenw Meter before 51.07.2021.

a‘im’ng citfes ancd fowns by {\fiaf:nic'ipal

”

Bodies or any other concerned Body shall i

ely b, 155, COD L B

G

g oy ih;;j: -;.'1;':1121&‘3;.- ¥

e Mleter I‘-ci'm'c 33 .-’Jf .;;'.U_i

5o ST Operating Acthority shall cosneel and upload the online effluesd sonitoring dais
with #he servers of the concerned SPCE/PCC and CPCE in 2 lime bound manner but

1 . 1. -
#5 the case may b

vard Bl e Hmnelines as mentono T ained 2 abosve

U DL
60

sobapplicabile o 51 locaied n clties / towng in the ca lCl‘LE}.’“"{Ii of rive
- 54 LR N T 2t ax
Bittaticn of OCHRK

i Aomexare, as directiors o ins it {or those 51T [‘s"“\-*

buady been isstiedd sarlier.

e St Board /PUC shall scknowledpe receipt of these directions and comimunicate aclion
aken reporl ence evary 30 days with first repost submitled within 30 days from the date of

psane of these Jdirections.

f.h;nr marn
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I The Secretary,
Winisiry of Environment, Forests,
Indira Bhawan, Aliganj, Jorbagh R oad,
New Dethi-110003

& Climate Change

Minietry of Jal
s

26, Bhrant Shakil Thavy

Fecw Dlelld 110001

Rulara Azed Road, Rajpatly Area

Seclariat, New Deihi- 110001

1 The Mission Director,

= TR vy R SRR S
z AP { Bengalury,
e ] 1o s
re, Shilleng , Vadodars)
-
7 e foli-d n

_“;\/}
P =
|Prashant Gargava]
Member Secretary



MAHARASHATRA PO2DETION CONTROL BOARD

Phons 255 - 287203 ——< . 30WZ Udyog Bhavan Building, Near
ovemnment Rest House, Vishrambag,

D PP G

EITT
= angi-418415.
Email srosangli@mipeh.gov.in ﬁ

Visit At http:/mpch.gov.in

r;) (J)

No. MPCE/SROS/WN. 2300 Date:- gilogiznzn

(Warning Notice}

S Warning Naotice for nen-compliances vis 33 A of Water (Prevention &
Confrot of Pollution) Act, 1874, v/s 31 A of Air (Frevention & Confrol
of Pollution) Act, 1281 & Munici ipal Solid Waste (Management &
randling} Rules, 2018,

ik
1T
1

1. Consent issued by the MPC Board vide no. BOUD{WPCHUAN Ho.
000067324/co/cc-2001001528 dtd. 27:07/2020 valid up to 30 Ga 20
2. Various directions Issued by the Board in respect of poliution of
River Krishna.
- Hungsr strike of $hri. Datta P2 znd Nawe appesres 1 Dratly Szl
Newspaper did, 22/02/2022.
4, iega Notice received from Adv, Omkar Wangikar ¢td. 24/02/2027,
3. Frequent news appeared in o caf News : Fapers vwir.L Krishne river
Polluticn.
‘J!srt of Board officials at Krishra River K.T. Weir, Shati Nals,
Sangliwadi Nala on 23/02/2022 & 28/02/2022,

(1,5

o L2 -
Fos \éia't

the State of Maharashtrs and it is to inform you that Sanali, Mi raj, Kupwad Ex-’%unic%pasi
LOorpgraton comes under the area where the Water | (Prevention & Contrel of Poliution)
Act, 1974 is applicable. Htis obligatery on your partto comply with the conditions stipulated

under Water (Prevention & Coniral of Pollution) Act, 1974.

it is aiso an obligatory on your part to provide full- fledged Sewage Treatment Plant

)} & proper dispesal arrangements for the treated domastic waste water generated

,»..

rom Sangli, Miraj, Kupwad Municipal Corporation area & to operate the said STP rcund

Ll

—h

‘O cleck in a scientific manner so as to meet the consentad standards prescribed by the
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR. :

Tel. No. (0251) 2652952, fremisn Udyog Bhavan,
2660448 T T 7 Near Collectar Office,
 Fax No, (0231) 2652952 A Kolhapur - 416 003.
T Website:http:/fim pch.mah.pic.in

E-mzil:
rokolhapur@mpeb.gov.in

£
Ho. MPCE/RO/KOPIPD! 2.2.6313 6002 Date : %ﬁ] z3 /2022.

To,

The Szngli. Miraj and Kupwad Cily

KMunicipal Corporation

Sangli, Tel Mirej, Dist. Sangli.

sub:  Proposed Direclions under section 33 A of Waler (Prevention &
Control of Poliution) Act, 1974, 31 A of air (Pravention & Condrel of
Foilution) Act, 1881 & Hazardous wasts (M, H & T) Rules, 2018 as

amendad.

(X3]

Consent Granted by the Board.

various Directions issued by the
25.04-2018, 02-12-2019, 28-07-2
Zrequent complaints regarding Krish

Ry
£
-1

Board vide dated 07-02-201 ¢,
019 and 26-11-2021%.
na River Poliution due i

e

3.
Sheri Nalla and Sangliwadi Nalia and News published in various
newspapers.

4. warning Notice issued by the SPO Sangli did. 01.04.2022

Z L egal notice received from Adv. Omker Wangikar against

£ waret Fakei

&

en your pail io obigin vaiid sonsent Authorization

WHEREAS, it was obligatory
zndio provids proper disposal arrangements for effluent

& full-fledged effluent treatment plant &
% MiSW generated from the local body & o operate the same round the clock sc as to meel
the standards prescribed by the Board and to obtain consent under the Water {Prevention &
Controt of Poliution) Act, 1874 & under the Alr {Prevention & Controf of Poliution) Act, 1881,

the Maharashtra Pollution Control Board has issuad various
ref. no. 2 and 4 and directed to

estic effluent generated through
Krishna River through various

AND WHEREAS,
Diractions from time to time to your Corporation vide above
“implement measures for the treatment and disposal of dom
your local body and stopping the unireated effluent mixed into

nailss.

AND WHEREAS, the Maharashtra Poflution Control Board is in receipt of legal
notice from Adv. Omkar Wangikar and Shri. Sunil Pharate regarding the water poliution of
Krishna River is being caused by discharging untreated domestic effluent from the corporation
area as well as news items also published in various newspapers regarding the same.

AND WHEREAS, the Board Officiais visiied various nallas on did, 02.09.2022
=nd chsarved following non-compliances.

1. You are discharging untreated sewage into Krishnia River through Sheri Nalla,

Sangliwadi and Haripur nalla (Kali vath}.

You have failed to provide Sewage Treatment Plan
cheri Nalia which resuits into discharge of sewage
without any treatment. Which is causing the health issues O
weter supply schemes and also impact ¢ squatic animals dow

t (STP) for Sangliwadi Nalla &
directly into the Krishna River
f citizens depending on
n siream of nallas,

~
Fa

-

o
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2. You have installed 04 electric pumps on Sheri Nalla for lifting of untreated demestic

sfluent o Village Dhulgaon irrigation scheme for further treatment but all the 04

nos of pumps having capacity 60 HP were observed in non-operational condition

due 1o which the unireated effluent found overflowing through the nallas and mixed

into Krishna River. '

The analysis resulis of Joint Vigilance Samples of effluent mixed into river are

exceeding the prescribed standards.

Yol have failed to comply with the condilions of warning notice, show cause notice,

proposed directions issued by the Board time fo time.

6. And aiso falled to submii time bound action plan for 100% ireatment of the
generatcd sewage and achieving effluent discharge standards.

7. You have also failed 1o earmarked and amount of Rs. 3.5 facs per day fowards the

cost of 1emnediation/pollution contrel by kaep.‘ng the said amount in a separale

account io be operated by the Municipal Commissioner for remedmtaon/potiutlon

control In consultation with the Board.

You hcxe zlso fafied 1o comply with the dirsclions of Hobls NG

Hme 1o time in the various applications.

i

_‘.J'I

S

AND WHEREAS, after examining the record of your cc.se, repoits of officers of
the Bosrd & meaking nscessary enguiries, | am satlisfied that you have failed to comply with
i ciion seued by the Board from time o time which shows your neghigent aliituce
.ow:: s the confrol of poliution problems which are causing Environmentai Pollution in the
surreunging ar
vielating vaniou

ea and knowingly & wilfully causing grave injury o the environment thereby
s Environment enaciments.

NOW THEREFORE, in exercise of the powers conferred on the undersigned by the
Poard un .aer section 33A of the by the Water (Prevention & Control of Pollution} Act, 1974 and
c::cym 3 uf Alr f_P evert:on S: C‘zr!rol ar PoHution) Act, 1981 it is proposed {o issue the
vl f ' recuo.as inciude legal, cosure, prohibition of

-l ‘_.‘.\.-,-.\_

(4. S. Salunkhe)
regional Officer,
M.P.C. Board, Kothapur

Copy submitied for information.
1} Member Secretory, M.P.C. B, Mumbai.
2) Joini Director (Water Pollution Conatrol) Mumbai.

-Copy fo;
Sub-Regional Officer, M. P. C. Board, Sangii.
- He is directed ta keep vigil on the tocal Body and the compliance made time o time

after issuance of these directions.

ol R R A A




MAHARASHTRA P‘Z.ﬁﬁlON CONTROL BOARD

Ph. No. (0233} 2672032 m‘:;'?;; Address.:-

{0233} 26755832 Sub Regional Office, Sangli
Udyog Bhavan, Behind Tata Petrol

E-mail:- srosangli@mpeh.gov.in m
Website - www.mpcb.gov.in e 17 Pump, V:shrambog, Szngli- 416415,
w48
ﬁ\_.a

= “Your service is our Duty”

No. MPC/SROSNGL/WN /23020100l Date:- O [ 212023,

Fo,

Sangli Mirej Kupwad City Corporation
{Mirgj Ocha, Miraj),

Tal. Mirgj, Dist. Sansl

Zube Hon Compliances observed during the joint inepaciicn.

el [1] Compiaint received from Mr Tangji Ruier, Ziike Sangharsh Samitl,
angi dated 13.01.2023.

24 A

o
23 Jo ni inspection dated 31 .04.20

it s obiigatory on your part to obtain valid consent/ Authorization end to provide full-
fedged Sewage / Effluent Treatment Flant & proper dispossal arrangements for treated affluent
generaied from the jocsl body & to operate the same round the ciock so s fo meet the

Gizin consent under the Weter (Praventdon &

Sanghersh Samit],

o npped

Wage W zeis wei

ent dirsctly mixsd

£
o
o
[
[N
m
4

with %{risf*ﬂ“ river,

£ocordin Gy, WMPC Board Officlais and Complainants viskted fo [5] Mira] Ocha, Saval

Bridge and [k} Miraj Ooha, vakhar Bhag, Vetaiba nagar Bridge on 31.01.2023 & observed

that-

1. Untreated domestic effluent from Miraj and surrounding sub urban area is directly
disposed in fo Miraj Odha which further meets with Krishna River and causing water
pofluiion.

2. ‘ You have failed to provide Sewage Treatment Plant (STF) for the waste water generated
from Miraj City and Sub urban area due to which untreated domestic effluant directly
mixed into the Krishna River without any treatment.

3. During the visit it was observed that the waste water of Miraj Ocha having Blackish -
Whitish untreated effluent, septic condition and also have foul smell with decomposed
siudge flows outside the Miraj City.

4. buring tha] jointinspection in surrcunding zrea it is chserved that the untrezted waste wateris

s cirectly into Mirzj Odhz in unscientific manner which further meetc
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rom the above non complisnces / lac

cunas, it dearly indicates that you are not serious about
the complisnce of Environmenta! Rules znd intentionzlly vioizting the provisions of Weter {Prevention
of Poliution} Act,

1974 and Alr {Prevention & Centrol of Pollution) At
urrourniai

i view

1 Act, 1881 and thereby
ngding environment knowingly and willfull

structed to submit your explanation w.r.t. the zbove non-
ys peried fron recsipt of this Notice. Failure
will be Initiated against vour unit, which may be

ve, vou are hereby in
compiiances withir

the same further legal actions
noted.

(N5} wgtade}
Sub Regional Officer,
K.F.C. Board, Sangh
=opy submttted for tnformation.
The Regicna! Offic = O Bo
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260 Amuxue I

Revised Report on Environmental Damage Compensation to be levied on Sangli
Miraj and Kupwad City Municipal Corporation, Sangli, Tal-Miraj, Dist-Sangli.
Maharashtra, in compliance with order of Hon’ble National Green Tribunal in
the matter of Original Application No, 69/2022 (WZ). And Original Application

No. 32/2023 (WZ).

1. Background:

In the matter of Original Application No. 69/2022 (WZ), titled Sunil Pharate, Sangli
District Head of Swatantra Bharat Paksh vs State of Maharashtra & Ors, as per order
dated 24/08/2022 of the Hon'ble NGT is about pollution of River Krishna by discharge
of untreated effluent into the said river by several industries situated near Mouje Digraj,
Palus to Sangli area in District Sangli. Also, mentioned regarding the news about death
of fishes and damage to biodiversity on account of the said untreated effluent being
discharged into the said river & in compliance of the order of the Hon’ble National
Green tribunal (WZ) vide dated 24/08/2022, the Joint Comumittee has visited &
inspected the industry on 30/09/2022 & submifted the joint committee report to

Hon’ble National Green Tribunal,

In the matter of Original Application No. 69/2022 and also in the matter of
Original Application No. 32 of 2023 (WZ2), titled Raju alias Devavappa Anna Shetty
& Ors. Vs M/s Shri Dutt-India Pvt. Ltd. & Ors. As per order dated 29-11-2023 of the
Hon'ble NGT pointed out by the learned counsel that the Joint Committee has not made
any calculation of the EDC with respect to the pollution by respondent i.¢, Sangli Miraj
and Kupwad City Municipal Corporation, Sangli.

Considering the s:bove non-compliances recordedw in the matter of Original
Application No. 69/2022 (WZ) and in the Original Application No. 32 of 2023 (WZ),
regarding non provision of Sewage Treatmem Plant for treatment of sewage for
Sangliwadi Nalla and Sheri Nalla and discharge of untreated sewage into Krishna River
accordingly MPCB has issued the Direction under section 33A of the Water
(Prevention & Control of Pollution) Act, 1974, 31A of the Air { Prevention and Control
of Pollution ) Act, 1981 and Hazardous Waste ( Management, Handling and
Transboundry ) Rules 2016 and Municipal Solid Waste Rules 2016 on 19/09/2022 and

10-03-2023.

The earlier Environmental Damage Compensation amounting of Rs. 90.00

i1|Page-



261

Crore ( Rs. Ninety Crore only ) has been calculated.and submitted to the Hon'ble
National CGreen Tribumal vide affidavit dated 17-02-2024 by following the
guidelines/principle laid down as per the order dated 12-03-2019 passed in the Original
Application No, 593/2017 titied Paryavaran Suraksha Samiti & Anr. Versus Union of
India & Ors., and in the matter of Original Application No. 710/2017 the Board has
issued Directions under Section 33A of the Water (Prevention and Control of Pollution}
Act, 1974 vide letter No. MPCB/ID (WPC)/B-3397(3), Dated 11-09-2019 and directed

to comply with the following directions.

8. To submit the time bound action plan for 100% treatment of the generated sewage
and achieving effluent discharge standards for Sewage Treatment Plant (STP).

b. Prepare and furnish action plan for utilization of treated sewage.

¢. Why the Municipal Corporation shall not be levied by Maharashtra Pollution
Control Board the maximumn amount of Environmental Compensation (Total
Capital Cost Component Amount i.e. Rs. 10 Crore as well as O & M. cost
component f.e. Rs, 5 Lakh per day) recommended for untreated/partially treated
sewage discharge as mentioned in the Hon’ble National Green Tribunal in Criginal

Application No. 593/2017 titled Paryavaran Suraksha Samiti & Anr. Versus Union

of India & Ors. A copy of the directions are collectively enclosed Annexure-l.

However during the course of hearing in the matter of Original
Application No. 32/2023 the Hon'ble NGT has passed an order dated 19-02-
2024 directed to Respondent No.2-MPCB that to follow the the prescribed
criteria passed by the order dated 08-09-2022 of the Tribunal passed in
Original Application No.606/2018 for calculations of Environmmental Damage
Compensgation as follows:

*{d} The compensation regime already laid down for failure of the Local
Bodies and/or Department of Irrigation and Public Health/n-charge
Department to take action for treatment of 5 e in terms of observations
in para 33 above will result in liability to pay compensation as aiready
noted above which is reproduced for ready reference:

i Interim measures for phytoremediation/ bioremediation etc in
respect of 100% sewage to reduce the pollution load on recipient
water bodies - 31.03.2020. Compensation is payable for failure to
do so at the rate of Rs. 5 lakh per month per drain by concerned Local
Bodies/ States (in terms of orders dated 28.08,.2019 in O.A. Nu.
593/2017 and 06.12.20191in O.A. No, 673/2018) w.e.f. 01.04.2020.

il Commencement of setting up of STFs - 31.03.2020. Compensation is
payable for failure to do se at the rate of Rs. 5 lakh per month per
STP by concermed Local Bodies/States fin terms. of orders dated
28.08.201%9 in O.A. No. 593/2017 and 06.12.20159 in C.A. No.

673/2018) w.e.f 01.04.2020.
2jPage-
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i,  Commissioning of STPs ~ 31.03.2021. Co

failure to do so

mpensation is payable for
at the rate of Rs. 10 lakh per month per STP by

concemned Local Bodies/ States (in terms of orders dated 28.08.2019

in O.A. No. 593/2017 and

01.04.2021.7

06.12.2019 in O.A. No. 673/2018) w.e.f.

In accordance with the order of Hon'ble NGT this office has collected the
required information vide letter No. MPCB/SRS/TB/NGT 0.A. 69 of 2022 & 32 of

2023/2403 14-FTS-0305 and accordingly the said Municipal Corporation has submitted
the information vide their Marathi letter No. 20/24-25, Dated 18-04-2024. The copics

f encloséd 8

mar

a8 an Annexyure:

A) Details of Source of water and water copnsumption

2. Dhulgaon
Oxidation pond-
27.00 MLD.

3. Miraj Bedag
Rd. Oxidation
pond- .00 MLD.
4. Proposed at
Miraj Bedag Rd. -
22.5 MLD,

Name of Municipal Class | Population | Source Quantity
Corporation of water of water
consumption in
\ MLD
Sangli Miraj and Kupwad City | D 502697 Krishna 106.00
Municipal Corporation, (Asperthe | River '
Sangli. Tal-Miraj, Dist-Sangli. 2011
census)
B) Details of Sewage generation, Treatment and disposal.
] Gengrating Sewage STP Status with No. of
Quantity of untreated Network Capacity. Drains/Nallas
Domestic sewage meeting to
Effluent in MLD |  discharge Krishna River.
68.00 16.00 60% 1. Hanumannagar 04
completed. | STP-23.5 MLD.

2. Environmental Compensation:

The Environmental Compensation to be levied in case of failure of preventing
the pollutants being discharge in water bodijes resulting into damage to the environment
j.e. into Krishna River resulting in acute injury or damage to the environment. The
prescribed criteria is used 10 calculate Environmental Compensation on said Municipal
Council for illegal untreated/purtially treated sewage being discharged into the

environment.

3jrage-
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i)  Interim measures for phytoremediation/ bicremediation etc. in respect of 100%
sewage to reduce the pollution load on recipient water bodies — 31.03.2020.
Compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month
per drain by concerned Local Bodies/States (in terms of orders dated 28.08.2019
in O.A. No. 593/2019 and 06.12.2019 in O.A. No. 673/2018) w. e, f. 01.04.2020.

No'sof | Environment
Nazr‘ﬁe‘ of Nos. of Drains | compensation "I‘otai
Municipal Months ) Enavironmental
X @ Rs. 5.0 Lakh
Council wef Damage
01.04.2020 permonthper |\ Censation
- drain by
concerneq local | e=(bxcxd)
bodies Rs.
[ a b c d e
Sangli  Mirgj 48 4 5,00,000/- 9,60,00,000/-
and  Kupwad
City Municipal
Corporation,
Sangii.
if) Commencement of setting up of STPs — 31.03,2020. Compensation is payable for

failure to do so at the rate of Rs. 5 lakh per month per STP by concemed Local
Bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017 and
06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020. .

Name of Municipal Nos. of Environmental Total
Council. Months compensation Environmental
w.e.f is payable for Damage
01.04.2020 | failure to do so Compensation
at the rate of d=(bxc)
@Rs. 5 Lakh
per month per Rs.
STP by
concerned local
bodies
a b c d
Sangli Miraj and 20,00,000/- 9,60,00,000/-
Kupwad City Municipal | 4
Corporation, Sangl. | 8 (5 Lakhs x 4
STP/Month)

iti) Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do
so at the rate of Rs. 10 lakh per month per STP by concerned Local Bodies/States
(in terms of orders dated 28.08.2019 in O.A. No. 593/2017 and 06.12.2019 in O.A.

No. 673/2018) w.e.f. 01.04.2021,

4fPage-
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Name of Nos. of Environmental Total
Municipal Months w.e.f. Compensation @ Environmental
Corporation 01.04.2021t Rs. 10 Lakh per Damage
month per STP Compensation
by concerned -
Jocal bodies d=(bxe)
Rs.
a b ¢ d
Sangli Miraj and 36 40,00,000/- 14,40,00,000/-
Kﬁm’ﬁg"" (10 Lakhs x 4
Corporation, STP/Month)
Sangl.

Therefore the Environmental Compensation applicable is -

Total EDC Rs. = 9,60,00,000/- +9,60,00,000/- + 14,40,00,000/-
= 33,60,00,000/- ( Rs. Thirty-three Crore Sixty Lakhs

Conclusions:

onty )

The total Environmental Compensation to be levied on M/s. Sangli Miraj and
Kupwad City Municipal Corporation, Sangli. Tal-Miraj, Dist-Sangli is Rs. 33.60

Crore (Rs. Thirty-Three Crore Sixty Lakhs cnly). E;

a—

—

(J. S. Salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur.

5iPage-
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L i F E MAHARASHTRA POLLUTION CONTROL BOARD

|
Q‘& SUB REGIONAL OFFICE, SANGLI
\\\ﬂ Lifestyle for o——

Environment StuAASITRA
N e
WS, 0373-3503072 %#
Visit us at: http://mpch.gov.in "Your Service is our Duty" Rest House, Vishrambag,
Emailisrosangli@mpch.goy.in SANGLI-416 416.
No. MPCB/SRS/TB/NGT O.A. 69 0f 2022 & 32 of 2023/ 2ZU O AIU-FTs-0 305
NGT MATTER/MOST URGENT.

To,
The Commissioner,
Sangli Miraj and Kupwad Municipal Corporation,
Sangli.
Sub :- Regarding calculation of Environmental Compensation.
Ref. :- Orders passed by Hon’ble NGT (W2) Pune, in the matter of O.A.
No. 69 0f 2022 and 32 of 2023,

Pollution Control Board to calculate and submit the Environmental Compensation of
Sangli Miraj and Kupwad City Municipal Corporation as Respondent No. 7 in the matter
of O.A. No. 69 of 2022 and Respondent No. 3 in the matter of 0O.A. No. 32 of 2022.

In view of above you are requested to provide the following information
in tabular format at the earliest.

Sr. No. Nane of Class Population | Source of water —,
Municipal Quantity of water
Corporation consumption MLD
1 2 3 4 5
Quantity of Generating Sewage |[STP No. of drains meeting
Domestic untreated Network | Status to Krishna River.,
Effluent in sewage
MLD discharge
6 7 8 9 10
Please treat as MOST URGENT. i
w@f -

( Navanath
Sub Regional

C

. Awatade )
cer, Sangli.

Copy submitted for information fo :
The Regional Officer, M. P. C. Board, Kolhapur.



4/18/24, 2 ail - SRO Sangli - Qutlook
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Minutes of Meeting dated 23/04/2024 éo‘nducted In compliance with order passed

by the Hon'ble NGT in the matter of OA No. 69/2022 & 3212023

_ The Regional Officer M. P. C. Board, Kolhapur has conducted the meeting on 23/04/2024
) “through Vb of Sangli Miraj and Kupwad City municipal Corporation Sangli, Isimapur
Municipal Council, Islampur & Ashta Municipat Council, in compliance of the Hon'ble NGT
order dated 15/02/2024 in OA No. 6912022 (WZ) & order dated 19/02/2024 in OA No.

3212023 (WZ). The following representatives were present,

1. 'Shri. Ravikant Adsul, Additional Commissioner, Sangli Miraj and Kupwad City,
Municipal Corporation, Sangli.

2. -Shri. C. S. Kurane, Executive Engineer, Water Supply & Drainage, Sangli-

~ Municipal Corporation, Sangli.

3. Adv. Suriya Dangare, Advocate for Respondent-Sangli Municipal Corporation,

Sanglt. _ .
4. Shri. Yogesh Salunkhe, HOD of Health Dept. Islampur Municipal Council,
. lslampur. :
5. Shri. Sharadchandra Patil, Water Supply Engineer, Ashta Municipal Council,
Ashta. : _

" During the meeting the Shri. J.8. Salunkhe, Regional Officer, MPCB, Kolhapur &
Shri. N.S. Awatade, Sub Regional Officer, MPCB, Sangli has explained the details of
Environmental Damage Compensﬁon (EDC) calculated by the Board as per the order
passed by the Hon'ble NGT in the matter of OA No. 69/2022 & 32/2023 based on the

informatiéa péovided by each municipal corporation & municipal council. The details of EDC

calculated is as under —

Sr No. | Name of the Municipal | Information submitted by the | EDC amount calculated
Corporation/Council local body vide letter dated. | as per the order dated
08/05/2022 passed by
Hon'ble NGT in Original
Application No.
. 606/2018 Rs.
.1 | S8angli Miraj and Kupwad  18/04/2024 Rs. 33.60 Crores
City Municipal '
Corporation, Sangli.
' -2




268

2.

2 | islampur Municipal 08/04/2024 Rs. 10.80 Crores
Council, Islampur.

3 | Ashta Municipal Council, 04/04/2024 Rs. 08.40 Crores
-Ashta : . _

The detalls of the EDC calculations are made available to all representatives of the
 local bodies. The meeting ended with 3 vote of thanks to all participants.

o o

(4.S. Salunkhe)
Regional Officer
M.P.C. Board, Kolhapur

- M.P.C. Badrd, Sangli
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Objections on behalf of M/s Dutt | P Ltd to Reply Affidavit of MPCB-Reply dated 16th February, 2024
for impaosition of E.C.in 0. A, No. 32/23

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE BENCH, PUNE, AT -- PUNE.
Original Application No. 32 of 2023W?7

Raju Alias Devavappa Anna Shetty & Others
....... } Applicant,

VERSUS

M/s Shri Dutt India P. Ltd. & Others.

......... } Respondents.

Objections to the Reply filed by the R.N.2- MPCB dated 16-2-24 for imposition of E.C. without following
Principles of Natural Justice by Not Extending Opportunity of Hearing & providing details of Assessment.

I, Sharad Suresh More, General Manager of Shri Dutt India P. Ltd. Having my office at post-
Madhavnagar, Taluka-Miraj, District-Sangali -416406, do hereby state on solemn affirmation and filing
strong objections against the imposition of Environmental Compensation of Rs. 42,30,000/- without
following Principles of Natural Justice by Not Extending Opportunity of Hearing & providing details of
Assessment. A copy of the EDC- Assessment Letter dated 15-02-2024 is enclosed herewith & marked as
an Annexure-l. The Objections thereto are filed on the following grounds:

1. At the outset, it is submitted most respectfully that the Respondent No.1 has already filed its
objections and detailed affidavit in reply to the Application dated 10* August, 2023 specifically
pointing out that we do not have any provision or arrangement for discharge of untreated for
treated or undertreated effluent outside disposal area or into environment nor have done
intentionally done it at any time, no unpowered effect on crops due to disposal, which is
depicted by increased yield for the crop area irrigated. On the contrary, no adverse Impact on
crops have been shown either in the Joint Committee Report or MPCB-Reports. The R.N.1 would
like to rely up on the Affidavit in Reply dated 10-08-2023,

2. The Applicant has deliberately concealed material fact of Fishkill occurred from the activity of
M/s Swapnapurti Sugar Ltd, which is operated by high profile leader, whom both the Applicant
& the R.N.2 had tried to protect or not brought on record its non-compliance discharge of
untreated effluent for reasons best known to them. The R.N.1 has specifically pointed out in
Para-11 (b) ii & iv of earlier Affidavit in Reply dated 10-08-2023 that some adjoining Distillery’s
disposal & non-compliance of other contributing industries & local badies not taken into
consideration. (Page-34 of Earlier our Affidavit dated 10-08-23)

3. This Hon'ble Tribunal alsc by its order dated 29-11-2023 observed that the occurrence of Fishkill
occurred at Krishna River first arose from the activity of M/s Swapnapurti Sugar Ltd, Distillery,
which has not been impleaded as Respondent in the present appilication by the applicant and
asked the Applicant to do needful , then only applicant impleaded it. MPCB also pointed out
the Joint Committee has not made calculation of EDC & therefore the R.N.2-MPCB to make
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calculation of EDC & submit report within a period of 2 weeks to file objection against the same.
A copy of the Order dated 29-11-2023 is already enclosed to the MPCB-Reply dated 16"
February, 2024.

Unfortunately, MPCB though calculated the EC against M/s Swapnapurti Sugar Ltd, which has
been stated to be main first responsible for Fishkill , very nominal compensation EDC of Rs.
3,60,000/- just for the sake of showing EC imposed that too because of Joint Committee
Observation and because of actual non-compliance by disposal of highly polluted effluent
observed by it.
It is surprising that in spite of knowing well that the effluent of M/s Swapnapurti Sugar Ltd
found its way into the R.N. 1's industry, the Applicant & R.N.2 are trying to make escape of M/s
Swapnapurti Sugar Ltd either by way of first not making it as the necessary Respondent first or
then by imposition of nominal EDC,
The R.N.2 has recently imposed unreasonable EDC of Rs. 42,30,000/- without extending any
opportunity of hearing by violating principles of natural justice and not making available details
of any calculations in what manner and for which non-compliances & period EDC of
Rs.42,30,000/- assessed. The R.N.1 has already communicated its objections to the MPCB vide
Letter dated 15" February, 2024, A copy of the said Reply is enclosed & marked as an Annexure-
1.
Hence, it is prayed that the MPCB may kindly be directed to review its EDC-Assessment by
providing details of how & in what manner assessment is being done & by granting an
opportunity of hearing and then to do fresh assessment. For this act of kindness, the R.N. 1
remains grateful forever,
Solemnly affirmed on this 16 day of 2024 at Mumbai/Miraj.

For Respondent No.1

Authorized Signatory,

VERIFICATION
The contents of para 1 to 6 of the above affidavit are true & correct to the best of my knowledge
& belief. All Annexures thereto are true office copies.

Authorized Signatory,
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Minutes of Meeting dated 25/04/2024 conductad in compliance with order
passed by the Hon'ble NGT in the matter of OA No. 32/2023

The Regiona! Officer M. P. C. Board, Kolhapur has conducted the meeting on
25/04/2024 through VC of Sangli Miraj and Kupwad City municipal Corporation
Sangli, isimapur Municipal Council, Islampur & Ashta Municipal Council, in
compliance of the Hon'ble NGT order dated 15/02/2024 in OA No. 69/2022 (W2) &
'_ nu;lér dated 19/02/2024 in OA No. 32/2023 {WZ). The following representatives were
“prééant. _

Shri. Sharad More, General Manager, M/s. Shri Dutt india Pvt. Ltd. Sangli.

1.

2. Shri. Vikram More, Legal Officer, M/s. Shri Dutt India Pvt. Ltd. Sangli.
3. Shri. Sunil Bhate, Consuitant, M/s. Shri Dutt India Pvt. Ltd. Sangi.

4. Shri. S.N. Mendhe, Distillery Manager, Swapnapurti Sugar Ltd. Sangli.
5. Shri. Shrikant Jadhav, OSD, M/s. Swapnapurti Sugar Ltd; Sanglhi.

During the meeting Shri. J.S. Salunkhe, Regional Officer, MPCB, Kolhapur &
Shri. N.S. Awatade, Sub Regional Officer, MPCB, Sangli has explained the details
of Environmental Damage Compenstion (EDC) calculated & submitted by the Board
as per the order passed by the Hon'’ble NGT in the matter of OA No. 32/2023 based
on the observations & information noticed to joint committee. The details of EDC

calculated is as under —

Sr No. | Name of the Industry EDC amount calculated & submitted to the
Hon'ble NGT in Originat Application No.
_ ) 32/2023 Rs. _
1 | Mrs. Shri Dutt India Pvi. Ltd. Rs. 42.30 Lakhs.
Sanglt.
2 | M/s. Swapnapurti Sugar Ltd. Rs. 03.60 Lakhs.
Sangli. ‘

in the meeting the representatives of M/s. Shri Dutt India Pvt. Ltd., has
explained the non-compliances observed during the fish kill incidence which are for
short period of time & after that the industry has made the compliances of the same
immediately & also the operations of sugar industry are-also stopped due to

stoppage of crushing season. Therefore, he has requested the Board to consider
-2
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-2-
the short period for calculation of EDC instead of total crushing season as
considered earlier for amounting Rs, 42.30 Lakhs.
The representatives of M/s. Swapnapurti Sugar Ltd., have 03.60 Lakhs. The
details of EDC calculations are made available to all’ representatives of the

industries.
The meeting ended with a vote of thanks to all participants. J

S -

(J.S. Salunkhe)
Regional Officer,
M.P.C. Board, Kolhapur
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